
Shri Ragan Rohan 
C/o.Association of Rly..R Post 
Employee Union, 
37, Pankaj Society, 
Paldi, hmedahad. 

Versus 

., 7'pplicant 

Union o India, 
Rotice to be served through 
The General Manager 
Churchgate, Bombay. 

2. Inspector of Works (C) 
Near Railway Station, 
Porbandar. 	 esponc9ents 	 I 

ORAL ORDER 

Date: 

Per: Hon'hle Mr. P.H. Trivedi 	: Vice Chairman 

Heard learned advocates Mr.P.H.Pathak and Mr.B.iKyada 

for the applicant/and the respondents. The petitioner 

has been transfecred. from Porbandar to Bhuj on 8/3/1988. 

His originating division is Bhuj according to the petit-

ioner. According to the petitioner he is given the 

benefits of temporary status. There is no transfer 

order served upon him, but it is contended only in 

the letter of the Executive Engineer, annexed to the 

':etition. 	Acconding.Lto the resporient there is no 

transfer but in the exegencies of the service only 

deputation for a short perid and for th±s,necessary 

duty pass =nd transferring expenditure allowances have 

been allowed. If the employer is not tw free to transfer 

or deput&the casual labour in the exegencies of service 

there may be jeoparady to the administration of the 

respondent. 

iceording to the Railway's stablishmentM.C.Jand) 

page 4, deputation neans appointment nede by transfer 

on a temporary basis to other depart:ient and State Govt. 

provided the transfer is outside the nounal field of 

deployment and is in the public interest. 



(7) 

There is force in the :petitioner*s contcntion that 

transfer has been affected and that toOnot by any 

order directed to thepetitioner but by communication 

tween to of the employees of the respondent railway 

authorities. In terms of pare 2501 under chapter XV 

governing transfer of casual labour is stated that 

jt is not liable to transfer, and the conditicns 

applicable to permanent and temporary staff do not 

I apply to such labour". fflere fact id that the temporary 

status might l- ve been given does not 1jn that such 

labour is under the liability of transfer until he 

is regularised and made Class IV employee. There is 

therefore no justification for the plea that this 

transfer is permissible. 'e are also not prsuaded 
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casual labour is cqncerned, he has not given his connt 
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and there is p ditinction between deputation and tran-

sfer according to the rules which have been p:oduced 

before us. Mr.B.R.Ky Ja learned advocate for the 

respondent states that the petitioner has already 

k 	 been taken back in Porbandar. 

Accordingly, the petition is -ound to have 

merit and is alied. The impugned order dated 

8.3.1988 is held to be invalid and ix4'e quashed 

and set side. With this observation, the case is 
/ 

disposed of", 	will be no order as to costs. 

(P. H. Trivedi) 
Vice Chairman 

a .e.bhatt 


